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“IN THE

L4

CORAM :

The Hon'ble Mr.

CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0. A. No._338 199 3,

DATE OF DECISION_1006093

Ko Sarei ___ Applicant (s)

Mre Po.-Sivan pillai Advocate for the Applicant (s)
k
Versus

Union of India threugh the Respondent (s)
General Manager,Southern Rajilway,
Madras-3 and anether

Mr. Themas Mathew Nellimeettiladvocate for the Respondent (s)

N. DHARMADAN JUDICIAL MEMBER

The Hon'ble Mr. Re RANGARAJAN ADMINISTRATIVE MEMBER

Whether

Whether

N

Reporters of local papers may be allowed to see the Judgement ?\Z‘f

To be referred to the Reporter or not ?Ao

their .Lordships wish to see the fair copy of the Judgement ?’W

To be circulated to all Benches of the Tribunal ?

JUDGEMENT

MR. N. DHARMADAN JUDICIAL MEMBER

Applicant is a casual werker in the Open Line

under the Civil Engineering Department ef Trivandrum Divisien

~ of Seuthern Railway. She is a member ef Scheduled Caste

coemmunity and she has preduced Annexure-A«~l to satisfy - }
that she belengs te S.C. cemmunity. Accerding te applicarnt
she has werked as casual labeurer frem 19.10.76 and, W24 %-
retrenched en 20.2.84 after 361 days of service. Thereafter,
she claimed re-engagement by filing repeated representations. 4
She submitted that she has preferential right because eof
%behiggpg;gggftnat she belengs te S.C. community. Since

her, representation was net censidered norvfwas given

bemfitl‘a.f reengagemnt. she filed this applicatien fer

a directien te respondents te apreint . her. against the

vacancy reserved fer S.C. candidates in accerdance with the



-2
directien in O.A. 761/91. 1Imn the alternative, she prays
.for a directien te re-engage her as ‘casual iabeurers in
accerdance with her turn taking inte acceunt her past
service.. |
20 Whén the case came up for:final heiring, iearned
ceunsel fér respdndents is alse heard. Learned ceunsel fer
reépondents has ne eobjectien in dispesing ef the applicatien
with apprepriate direction te secend respendent befere whem

Annexure A-4 repregentatien is pending._ Accordingly, ve

are satisfied that justice will be met in this case if we

direckt‘:'l’\;sespendents te conslider.and dispose of Annexure A-4
representatien in the light of Annexure A-5 and A-? _
judgments. We direct the secend respondent te censider, an“dm'
pass erders en Annexure A-4 within & period ef twe menths -
frem the date of receipt of a capy of this judgment.

3. The applicatien is dispesed of en the abeve lines.

4. There shall be no order as te costs.
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R+ BANGARAUJAN) (Ne DHARMADAN)
ADMINISTRATIVE MEMBER JUDICIAL MEMBEK
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